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MINISTRY OF AGRO AND RURAL INDUSTRIES 

NOTJF1CATION 

New Dellrl, the 17th October, 2001 

[PART II-5RC. 3 (ii)) 

S.O. 10~9(E).-The following Bye-laws further to amend the Coir Boord Employ~ (Conduct) Bye-laws, .1968, 
made by the Coir Board, in exeJt:ise of pciwers conferred by Section 2 7 (2) of the Coir Industry Ac~ 19 53 ( 45 otl9 53) and 
confirmed by the Central Government are hereby published. 

1. (1) These Bye-laws may be called the Coir Board Employees (Conduct) (Amendment) Bye-law5, 2001. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

· 2. In the Coir Board Employees (Conduct) Bye-laws, 1968 after bye-law 22, the following bye-law shall be inserted, 
namely:- · 

''22-A Prohibition regarding employment of Children below 14 years of age : No employee shall employ any child 
below the age of 14 years." · 

[F. No. 6(3)/200l.:C0ir] 

S~AGGARWAL, Jt. Secy. 

FOOT NOTE :-Thenotificationforconstitutionofthe CoirBoard was issued vide number S.O. 784 (E) dated the 
7th September, 1998and subsequently amended vide numbers (1) S.O. 38(E)datedthe28thJanuary, 1999, (2) S.O. l66(E) 
dated. the lith March, 1999, (3) S.O. 410 (E) dated the 26th April, 2000 and(4) S.O. 70 (E) dated the 19th January, 2001. 
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